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CENTR AL AOl'I\ I N IS TR AT IVE TR IBUNAL 

ALLAHABAD BENCH : ALL AHABAD 

OR IGINA L APPLICATI ON N0 . 364 OF 1999 

ALLAHABAD TH IS THE 3 RO MARCH , 2 003 

OPE N CllJRT 

HON 'BLE MR . JUSTICE R. R. K. TRI VED I,VI~-CHA IR l'IAN 

1. Mohd, Aslam , 
S/o Shajiul lah Sah i b , 
R/o 3 , Belli Road , 

Al lahabad . •••.••••••••••• App licant 

(By Advoc at e Shr i Shami mul Has nain) 

Ver sus 

1 . Union or India , 
t hrough Gener al Manager , 

Norther n Rai l way , 

Bar oda House , 

New De lhi. 

2 . Divis i onal Railway Manager, 
Northern Rai lw ay , 

Allahabad . 

3 . Di vis i o nal Engineer (Electrica l Departme nt) 
0 . R. r'l . Off' ice , 

Allahabad. 

4 . Workshop Su perinbendent, 
Centr a l Running Repairs (Electrical), 
Loco Shed, (c.R. s .), 
Allahab ad. • ••••••••••••• Respondents 

(B y Advocate ) 

0 R 0 E R 

By th is O.A. filed under se ction 19 of Adminis trative 
\) th e applica nt has pr ayedv--

Tribunals Act 1985 ,jf'or a direction to r espondents to re-engage 

the applicant as Casual Labour with temporar y status and include 

hi s name in the Live Casual Labour Ra gister. 
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2. The racts stated r or the aroresaid case ar e th at the 

applicant was engaged 

19 .10.1 981 and wor ked 

t he total working days 

initially as Cgsual Meter Repairer on 
0-POst ll"-

on the/upto 07 . 08.1986. It i s stated th~t 

were 149~ . ~hereafter the a pplicant 

was not engaged. Thi s application has bee n filed on DS . 04 .1 999 

i.e., arter mor e than 12 year s . Th ere i s no ex~lanation for 

this long and inordinate delay. 

3. In the circumstances, this O.A. i s dismissed as 

time barred. 

4. Ther e will be no order as t o cost s . 

Vice-Chairman 

/Nee lam/ 
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